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New Delhis this the 747 day of pacembar,1999,
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2. mttan siogh
8/0 mam chan
K-138,Kall Barl Marg,
New Dpelhi,

3. Padam Singh
8/0 therm Singh
A 335, Minto Road,
New pelhi,

4. Balbir Singh-I7
1 B e mes
Fouse jsven Ba
New i. i ’

3/0 late ashar Singh
77, eer Rad,
New 1-110002,

6. shiva gingh
K155 Betas wacar
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HON'BLE MR, S,R.ADIGE, VICE CHAI A" aN(a).
HON'SLE MRS.L AKSHNI SUAMINATHAN,M EMBER(D)
ORDER _
HON*BLE MR, S. R, ADIGE, VICE CHATRM AN(a),

The saven gpplicants in this Op pray for

quashing of the whole selection process in pursuance

of the trade test held in January,1995 for the post

- of off-gat Machines Attendsnts and to direct

respondents to hold a fresh trade test on tha basia
of geniority and only with regpect to wrking of

s

offP=sat Machinedd

2, Raspondents in thelr reply have stated

that ‘a clrcul ar was issued intimating thereul th

the dates, times and venue of the trade test. The
same were al o got noted by concerned candidates

under thair.‘ sign atureld, Subsequently the trade test uwas
conducted ars per schedule in which gplicatts al =
sgppeared, but thereafter in Setanber,1993 the
Recruitment Rul es underwent a change because of

which it becdne necessary to call for fresh apblicaﬂta :
Fmamongst the remaining eligible candidates and to
conduct another trade test which was hald in January,
1995, The combined result of both the trade tests was
rel eased and all the successful candidates of theg
earlier and su.bse'qUant trade tests were considered

for promotion strictly on thae basis of seniority,
Regpondents state that gpplicants having falled in thg

trade test (annexure=R2) they muld not be p romo ted,

3 No rule 'oxj instructions have begn cited by

oplicants to estapblish that the trage test has to be
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hal d on the basfs" o‘f‘ seniority alone, and only uwith
raspect to the wrking of off=sat 'Nachine's. Respondents
have emphasised that qualifying in the trade test

is an essential condition for promotion, and thosg

who qualified have besn promoted on thg basig of
thelr seniorlty . As spplicants did not qualify in the
trade test, they coul d not be promoted. pplicants
have not bean able to rebut thase avements successfully
to warrant our judiclal interference in the 0ia.. ‘:
4, In this onnection ue find that in 4 subsequent
trade test, some 1f not all the splicants have begy

p romo ted as Off=ggt Machings attendantsg,

5. In the result the 0a s dienissed, No ® st sy
( mRs,. LAKsmx SLIN’]INATHAN ) ( < ADIGE

mEMBER(D) VI CE CHAI mAN(A).
/w/




